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(b) whether it is a fact that the (a) whether it is a fact that In ~ 

Government of India whUe granting Year. 1978 and 19'1'1, Dilht duty allow-
perm.iuion to Saudi Arabia to open anee was chargect in favour of many 
Consulate in Bombay in 197'1 request- of the Luggage/Parcel poriers at Delhi 
eel the Government of Saudi Arabia :Main Station, although they did not 
to give permission to open an Indian perform the night duty; and 
Consulate at Dahran on a reciprocal 
baa1s; and t: 

(c) whether Government have re-
ceived any repreaentatioa from Indian 
citizens for opening of a Consulate at 
Dahran, if so, the action taken In this 
direction so far? 

THE MINlSTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARA-
'SDIHA MO): Ca) As of toctay IndJa 
has consular representatives in 25 
'pta..,. These consular posts look 
after eotlsul8J' work as allo ihipplng, 
trade, in labour, . economic and other 
..rot'k, includin.l sometimes even 
political work. They haVe alIo to loOk 
after the requirements Of our na-
tiODals residlDg and working abroad. 
Offtcers 'haVe thus to be opened in 
places with large concentration ef 
Indian populations. In doing so finan-
cial and other constraints are kept 
'in view, as also the cOst-effectiveness 
of thele oftlcer. 

(b) & Cc) Yes Sir; the agreement 
did envisage reciprocity. but there 
was no specific mention of Dahran at 
that time. The saudi authorities have 

-confirmed that we may open a diplo-
matic Missions in Riyadh, which is 
~oming the diplomatic, capital of 
Saudi Arabia, and we could also 
continue to have representation in 
Jedd.ah. 

The Government have received re-
presentations from Intlian citi-
zens requesting that a Consulate 
be opened at Dahran. 

Saudi Authorities who were ap-
proached. feel that .Dahran is not yet 

. . ripe to cater for a resident Consular 
corps. 
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(b) if so, whether any action was , 
taken against the superviaory etd 
aDd bill clerks at fault? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PABLlA-
MENTARY AFFAIRS (SHRI ~ 
LIKARJUN): Ca> Yes in 1978. 

(b) Action is being initiated DOW 
against the delinquent staft. 
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BE: ADJOURNMENT MOTIONS ETC. 

SOME HON. MEMBERS ,"ole. 
(Interruptions ) 

MR. SPEAKER: Mr. Niren Ghosh. 
SHRt N!REN GHOSH (Dum Dum): 

What about my adjournment motion 
about the firing in Bihar in which 
two persons were killed? Even atter 
33 years of Congress rule Hindu chau-
vinism is rearing its ugly bead ... 

MR. SPEAKER: No, Sir. 

PROF. MADHU DANDAVAD 
(Rajapur): Sir, already. the Central 
Government has decided to deploy 
the military troops as well as Central 
Reserve Police in Assam because of 
the mass satyagraha in Assam. This 
is a very serious matter which will 
escalate the problem. . 

Therefore, I have given an adjourn-
ment motion and I would like to 
know whether you are admitting it or 
not. 

MR. SPEAKER: No; not allowed. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have seen you in 
your Chamber in connection with my 
Privilege Motion. 

MR. SPEAKER: 'It is under my 
consideration. 

SHRI JYOTlRMOY BOSU: I want 
halt a minute to make my submission. 

MR. SPEAKER: Let me first flnd 
out. 

DR. SUBRAKANIAltI sw AMY 
(:8oJJI.bay North .Bast).: Sir, when 
Parliament is in session, we expected 

to be lDlormed-I learn for example 
vital and important matters throu,b 
newspapers repeated!y-about the 
build-up of arms in Pakistan. I have 
liven an adjournment motion on this. 
But, you have rejected it. 

MR. SPEAKER: No, no. 
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